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SHRIS.JAIPALREDDY: *

THE DEPUTY CHAIRMAN: S49/& i,

¥ wege q aW F AR *pyp e Chairman

has not permitted you, so I won't... (In
terruptions)...

SHRI S. JAIPAL REDDY:*

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): 1 have a point of order..
.(Interruptions)...

SHRI S. JAIPAL REDDY: * THE DEPUTY

CHAIRMAN: 979161 Tt
=i, S o 3 s fam e soee i
# #1 So I will not permit you. Whatever is
written before me, I will permit. Please...
(Interruptions)...

SHRI S. JAIPAL REDDY (Andhra
Pradesh): For raising a matter during the Zero
Hour, no permission is required
...(Interruptions)...

THE DEPUTY CHAIRMAN: There is
permission.. .(Interruptions)...

SHRI SIKANDER BAKHT: *

THE DEPUTY CHAIRMAN: I am not
permitting it...(Interruptions)...It is not going on
record...(Interruptions)...It is not going on
record. ..(Interruptions)... Just a
minute.. .(Interruptions)... Please...(Interruptions)...

SHRIJAIPAL REDDY:*

THE DEPUTY CHAIRMAN: I am not
allowing.. .(Interruptions)...

SHRI SIKANDER BAKHT: *
THE DEPUTY CHAIRMAN: Let the



217 References

Chairman give his ruling, then I will permit
you...(Interruptions)...Will permit you please sit
down and let me made my
comments?...(Interruptions)...It is a newspaper
report...(Interruptions)...You have already
spoken and I have to make a comment. Just a
minute...(Interruptions)... Jaipalji, you were
asking for the Chairman's permission. He has
not permitted you and now I am not going to
permit it. That is final. Unless we get his
permission... (Interruptions)...

SHRI S. JAIPAL REDDY: No permission
is required for raising a matter during zero
Hour.. .(Interruptions)...

THE DEPUTY CHAIRMAN: There is a
procedure. In this House there is a procedure
that we take permission to raise.
.(Interruptions)...

SHRI DIGVIJAY SINGH (Bihar): Zero
Hour is nowhere mentioned in the
procedure... (Interruptions)...

SHRI S. JAIPAL REDDY: It has something
to do with functioning of the House..
.(Interruptions)

THE DEPUTY CHAIRMAN: Not
everybody.. .(Interruptions)

SHRI S. JAIPAL REDDY: *

THE DEPUTY CHAIRMAN: What is the
meaning of asking for permission from the
Chairman?...(Interruptions) He did no give...
(Interruptions)

SHRI SIKANDER BAKHT: *

THE DEPUTY CHAIRMAN: I am not
allowing..(Interruptions)...Mr.  SikanderBakht,
it is not my decision...(Interruptions) Just a

minute...(Interruptions) 1 am not allowing
it...(Interruptions) Let the Chairman permit you.

allowing it...(Interruptions) e R
Y A & TR AR ¥ L. (e Ji
4, 7 Gt F{ rd ) 9 T ¥ T wee
T 7O X T W)L (R
Then I will allow...(Interruptions) I am not
SHRI SIKANDER BAKHT:*
SHRI SATYA PRAKASH MALAVIYA:*

THE DEPUTY CHAIRMAN: Mr. Sikander
Bakht, just a minute...(Interruptions)

[24 FEB. 1994]
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SHRI SIKANDER BAKHT: *

THE DEPUTY CHAIRMAN: Please sit
down...(Interruptions) Mr. Jaipal Reddy, Please
take your seat...(Interruptions) 1 know what the
Chairman told you...(Interruptions) Until and
unless he gets his comments on a report in the
newspaper, I cannot allow you to make such
allegations...(Interruptions) That is exactly what
the Chairman has said...(Interruptions)

THE LEADER OF THE OPPOSITION
(SHRI SIKANDER BAKHT): Let him come
and say that he did not say it...(Interruptions)

THE DEPUTY.CHAIRMAN: Let the
Government react...(Interruptions)

SHRI S. JAIPAL REDDY: I have not been
allowed in the first place to frame my
question.. .(Interruptions)

THE DEPUTY CHAIRMAN: Your
procedure is wrong.....(Interruptions)...

SHRI S. JAIPAL REDDY: This Government
is becoming brazen. This Government tried to
censure the JPC Report, a Report of 40 Members
of Parliament. This Government failed to act
upon the Report of the Railway Convention
Committee in regard to the ABB deal. Now the
Prime Minister has taken to the tactics of
mudslinging... (Interruptions) ....

THE MINISTER OF STATE IN THE
MINISTERY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA): He is the Leader of the
Congress Party and the Council of Ministers.
The Members of our Party are told to be present
in the House and in the Committees and
participate in the deliberations and not be absent.
It is for you to decide. It is not for us to decide.
What is wrong in it?

SHRI SIKANDER BAKHT: What is she
saying?

SHRIMATI JAYANTHINATARAJAN: The
Chairman has not allowed the Leader of the
Opposition to raise this issue. So, he cannot raise
this issue...(Interruptions)...

SHRI SIKANDER BAKHT: This statement
has come from the Prime Minister. You have
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[Shri Sikander Bakht]

been assaulting the parliamentary factions from the
very beginning. This is what this Government
is doing from the very first day. This has come
from the mouth of the Prime Minister. It cannot
be done.

SHRI S. JAIPAL REDDY: The justification of
the Parliamentary Standing Committees has been
called into question by the Prime Minister..
.(Interruptions)...

THE DEPUTY CHAIRMAN: Now, will
everybody sit down? Let us have peace in the
House. Jaipal Reddy ji, please sit
down...(Interruptions)...Just a minute. Mr.
Narayanasamy, Please sit down. There is no point
in picking up quarrels. If you feel that you should
raise this issue, if you think, in your opinion, that
this is so serious, why don't you write to the
Chairman officially?

SHRI SIKANDER BAKHT: What is the
hon. Minister saying? What is she saying? Is she
denying the statement made by the Prime
Minister?

AN HON. MEMBER: She cannot deny.
..(Interruptions)...

SHRI SIKANDER BAKHT: I want to know
whether she is denying the report.

SHRI S. JAIPAL REDDY: The statement
came 24 hours ago. Till now, the Prime Minister
has not denied. Therefore, we are raising this
issue.

FIRTIRY: RIS & W, R 319
TR W A YR W ¥ A T g9 O
¥ (o).

How can we run this House like this? You
ask the Chairman, you take his permission. If the
Chairman permits, you raise this issue. If you
think it is a serious matter regarding Parliament,
you take the Chairman's permission.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): You have all the powers of the
Chairman, Madam.

THE DEPUTY CHAIRMAN: It is not a
question of my having the power or not..
.(Interruptions)...

SHRI SIKANDER BAKHT: This is too
serious a matter to seek permission
..(Interruptions)...

[RAJYA SABHA]

1 Transliteration in Arabic script.
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THE DEPUTY CHAIRMAN: There are
instances when the Chairman did not give his
permission. Let me make it very clear.
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The question is whether it is a serious matter or
not. This is the question. This statement was made
by the Prime minister. Is it not a serious matter? It
is a very serious matter. It amounts to questioning
the very existence of the Parliamentary Standing
Committees.

SHRI S. JAIPAL REDDY: The session of
Parliament has been shortened to enable the
Standing Committees to do their duty and ...
(Interruptions)

SHRI SIKANDER BAKHT: Permission
during the Zero Hour is not a matter of rules at all.

SHRI S. JAIPAL REDDY: Has the Prime
Minister denied the report? (Interruptions)

SHRI SIKANDER BAKHT: We think that it is
a very serious matter. We think that the Prime
Minister is trying to denigrate the functioning of
the Standing Committees, the whole
parliamentary system.

(Interruptions)

SHRIMATI JAYANTHINATARAJAN: The
Chairman has not given permission. They cannot
raise it...(Interruptions)

v Tty swy Ay, ang w@m = A R
RY? (wmmam) ot AR (e ]

request you in English also. Please sit down.

What did I sz%? Did you hear carefully? aFm
3 GA WA W FAN | &3 | Everybody should
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listen. What did I say? I said that if you think that
this matter is so serious, if you think that your
rights as the Parliament Members have been
flouted by such a news item in the newspapers,
if the matter is so serious, then why should you
raise it in such a cursory manner? Write to the
Chairman and ask for his permission.

SHRI SIKANDER BAKHT We are going
to do that also. But how can we continue?

THE DEPUTY CHAIRMAN: Please write.
(Interruptions)

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): We hope that there is some
democracy in this House, there is freedom of
speech in this House. (Interruptions)

it v, oW, Rygpvier; fasat s A
Y SPT Hie F wERE TeT ot o gae TRy
area & Y Fal I9fkya gu &2 v Sge e
3 Tt T A e = R (o)

vl e W (FfEn) ; feE, IR O
am wEEt ¥ S s odee o vieg oeh
et A v e W 3R SR sifaT il s
Y T ... (SrReR)

SHRIMATI JAYANTHI NATARAJAN:
Madam, I asked for your permission. Can I
speak? (Interruptions)

Madam, we all were in the party meeting and
nothing like this was said. (Interruptions)
SHRI VISHVIJIT P. SINGH (Maharashtra):

Madam, there is a rule. There is a procedure

regarding allegations against Members or

Minister. (Interruptions) No allegations shall be

made by a Member against any other

Member or (Interruptions)

THE DEPUTY CHAIRMAN: May I remind the
Members that in any book which is to be referred
to in the Parliament, there is no mention of an Hour
called "Zero Hour'?

SRl o F: yeferg o v of it &
FEH.,. (AN )

THE DEPUTY CHAIRMAN: That is what I
am saying.

SHRI S.S. AHLUWALIA: There is no Zero
Hour.

[24 FEB. 1994]

+ Transliteration in Arabic script.
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SHRIMATI JAYANTHI NATRAJAN: The
Chairman did not give him permission. He
cannot raise it (Interruptions)

SHRI S. JAIPAL REDDY: Madam, is any
Congress(I) Member able to deny the report, the
report about the Prime Minister's comments?
(Interruptions) You deny it.

Do you deny the report? (Interruptions)

R ft won: T o, Yxwmwm
& srwa R H g § g e g
A A YR TA A GgIER
T ¥ R v oew &) W6 we
il g A

ik B {n Wil v s A

Lot g€ it g
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W IRT Y W AA T AT o (o)
SHRI VISHVIIT P. SINGH: May I have the

permission to move to the front because I find it
impossible to be heard by the House?

o frw wa: A wifew, s die o
I R WA T oW el tE?
(=TavT)

Jﬁﬂaé'«h‘th& wolo e (J009pt
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SHRI S. JAIPAL REDDY: Will you kindly
allow me to raise the problem? (Interruptions)

THE DEPUTY CHAIRMAN: The question is
whether it has to be raised in the House or not. If
it is a privilege issue, you may move the
privilege motion.

SHRI VISHVIIT P. SINGH: Madam, if you
look at rule 238A and rule 239, the whole matter
will be solved within two minutes. If you allow, I
would request you to call for the Rules Book and
see rule 238A and rule 239 (Interruptions)

SHRI S. JAIPAL REDDY: Madam, did you
permit him?
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SHRI VISHVIIT P. SINGH: Madam, rule
238A clearly mentions:

"No allegation of a defamatory or
incriminatory nature shall be made by a
member against any other member or a
member of the House unless the member
making the allegation has given previous
intimation to the Chairman and also to the
Minister concerned so that the Minister may be
able to make an investigation into the matter
for the purpose of a reply:

Provided that the Chairman may at any time
prohibit any Member from making any such
allegation if he is of opinion that such
allegation is derogatory to the dignity of the
Council or that no public interest is served by
making such allegation."

SHRI MOHAMMED AFZAL alias MEEM
AFZAL (Uttar Pradesh): What has happened to him?
(Interruptions)

SHRI S. JAIPAL REDDY: Madam, are you
permitting him?

SHRI MOHAMMED AFZALalias MEEM
AFZAL: What is he speaking about?

SHRI VISHVIIT P. SINGH: Madam, then rule
239 says:

"...during discussion or for any other
sufficient reason, any member has
occasion to ask a question............ on any
matter...... he shall ask the question
through the Chairman.” (Interruptions)
SHRI S. JAIPAL REDDY: Are you
permitting him, Madam?

SHRI VISHVIIT P. SINGH: Knowing very well
the rules, Madam, they went to the Chairman
seeking his permission and the hon. Chairman
refused the permission but kept the matter for his
consideration. It is still under the consideration of the
Chairman. But before the matter is decided by the
Chairman, Madam, they have sought to raise three
issue in the House. They have chosen to know away
the Rules Book and have
decided...(Interruptions)...to misuse the forum of
the House for their nefarious designs. Kindly
curtail this behaviour on their part and ask them to
stick to the rules (Interruptions)

SHRISIKANDER BAKHT: What are you

[RAJYA SABHA]

{Transliteration in Arabic script.
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talking about? (Interruptions)
THE DEPUTY CHAIRMAN: Let us have some
order in the House.

B g 7 o § 7 dven &) B e o
T T ¢ 3K I ot g A ¥ (s

The matter is very simple and very ordinary. Let
us not make it... (Interruptions) Unfortunately,
people have no patience even to listen to the Chair.
That is the tragedy. I am not stopping anybody. I am
only saying that you go by a proper procedure and your
procedure would be accepted. This is all I am saying.
What am I saying? Am I saying anything other than
that?

SHRI SIKANDER BAKHT: What is the

procedure for Zero Hour? Please tell us.
(Interruptions)

SHRI SK.T. RAMACHANDRAN (Tamil
Nadu): There is no Zero Hour in the rule
book...(Interruptions)...Zero Hour is over at twelve
noon itself. (Interruptions)
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THE DEPUTY CHAIRMAN: The matter is
closed. (Interruptions)

SHRI DIGVIJAY SINGH: It is not closed.
Today you have to decide ...(Interruptions) Do
not take away our right to raise issues during Zero
Hour. (Interruptions) Do not take away our right.
Otherwise, democracy would be in danger.
(Interruptions) This is the right of every
Member. (Interruptions)

SHRI S.K.T. RAMACHANDRAN: You
cannot preach rules to us. (Interruptions)

THE DEPUTY CHAIRMAN: I, very
clearly and in very simple English, said that if
you felt that the matter was serious, you could
move a privilege motion. If you want to move a
privilege motion, you move it. Let the Chairman
take a final decision. Move it. (Interruptions).

Mr. Afzal, please sit down. (Interruptions) 1
say sit down. (Interruptions) Do not argue with me.
Please sit down. (Interruptions) 1 will name you if
you do not sit down. (Interruptions) There is a
procedure in this House, Mr. Afzal. Do not think
that you can speak loudly and you can take the
House for ransom. I am talking to the leader of
your party. He stood up. (Interruptions)

SHRI DIGVIJAY SINGH: We are sorry,
Madam, (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Jaipal
Reddy, nobody is objecting. The Chairman said that
there should be a proper procedure. He was making
enquiries from the Prime Minister whether he
said it or he did not. If you still feel the matter is
very serious, you can move a motion of
privilege. That is all.

SHRI SIKANDER BAKHT: Who is
enquiries from the Prime Minister?

THE DEPUTY CHAIRMAN; He said to
Mr. Jaipal Reddy.

SHRI SIKANDER BAKHT: The prime
Minister has got to conic to the House and
explain it to us. (Interruptions)

[24 FEB. 1994]
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SHRI S. JAIPAL REDDY: Madam, could I
speak for a minute? (Interruptions)

THE DEPUTY CHAIRMAN: The matter is
between him and the Chair. Not everybody.
(Interruptions)

SHRI S. JAIPAL REDDY: Madam, the
Prime Minister's speech was reported yesterday in
the Press. I waited for twenty-four hours so that
he could have an opportunity to deny it. This
reported speech by the Prime Minister has not been
denied in the last twenty-four hours. It is not that
only some newspapers had reported the comment.
All the newspapers have reported the comment in
the same words. The comment relates to the
functioning of the Standing Committees and the
functioning of the Standing Committee...

ot B, TR, s aar T R
yofiya o faw, A i TR R dm

SHRI S. JAIPAL REDDY: I, therefore,
suggest that you call the Prime Minister to the
House and let him explain the position.
(Interruptions)

THE DEPUTY CHAIRMAN: Let me
explain the position. As the Chairman has said
...(Interruptions). Let me reply. You were not
there. I was there, a couple of other Members
were there, Shrimati Jayanthi Natarajan was there.
Chairman Sahib said, "It is a newspaper report, let
me get comments from the Prime Minister."
Now, I cannot, 'sitting in the Chair, summon the
Prime Minister just because something
happened in the newspaper. (Interruptions) Let
us have some procedure. It is a matter which you
are raising in this House. It is a speech supposed
to have been made in the party meeting. Until and
unless the Chairman is satisfied, he cannot permit
you to just have a discussion. You write to the
Chairman if you think it is a privilege. Let the
comment com cannot ask the Prime minister to
come overh and straightway answer. (Interruption)...

SHRISATYA PRAKAR WAYA We want your
permission as the prodding officer.
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SHRI S. JAIPAL REDDY: As a protest
against the lack of response from the Government
and the ruling party to a vital issue we have raised,
we stage a walk out.

(At this stage some hon. Members left the
Chamber)

SHRIMATI JAYANTHI NATARAJAN: It
is very unfortunate that they are defying your
ruling. It is so unfortunate that they are defying
the ruling of the Chairman, they are not giving
respect to the Chairman.

THE DEPUTY CHAIRMAN: Shri Vishnu
Kant Shastri, not there. Shrimati Sarala Mahesh-
wari, not there. Shri Meena.

[RAJYA SABHA]

tTransliteration in Arabic script.
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Discrimination Against SC/ST Employees
of Delhi Police
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